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Maharashtra Krishna Khore Development Corporation 

License for use of Water 

Out No. / Kha. Pa. Vi./ Irrigation 3/4113  Year 1997 

       Khadakvasla Irrigation Dept., 

       Irrigation House, Pune 11. 

       Date: 23.7.1997 

To, 

Mr. Sameer Harsukh Shaha & other 1 

At Post Ambegaon, Tal. Maval, Dist. Pune 

Subject  : Sanction for change in name on pumping license on Pavana  

  Dam Water Reserve 

Sir, 

 Hon. Executive Engineer, Kha.Irri.Dpt., Pune has sanctioned 

following permission to Jaymala Gajanan Godbole & 4 others, R/at at 

Ambegaon, Tal. Maval, Dist. Pune for tenure of 18 years vide his letter 

bearing Out. No. IB/2050 dated 10.6.1988. 

 The details of original permission are as follows; 

Sr. 

No. 

Name of Person Gat 

No. 

Total 

Area 

Sanctioned area in Hector 

    Kharif Rabbi Through 

out the 

year 

Total 

1) Mrs. Jaymala Gajanan 

Godbole & other Four 

112 1=60 0=70 0=70 0=20 H. Are 

1=60 

  Total      

 

This permission is limited for irrigation purpose, it cannot be used for 

industrial or drinking water purpose. If found so, this permission will be 

terminated or a fine will be charged according to rules or the water supply 

will be terminated or / and the further procedure will be undertaken as 

directed by the Corporation.  
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This written letter is issued to you according to reference letter for further 

renewal of license / change in name of your irrigation pumping license. 

So, this office is giving orders for renewal / change in name as follows; 

Sr. 

No. 

Name of Person Gat 

No. 

Total 

Area 

Renewed / Changed names in 

    Kharif Rabbi Through 

out the 

year 

Total 

1) 

2) 

Mr. Sameer Harsukh Shaha 

Mrs. Finnari Sameer Shaha 

112 1=60 0=70 0=70 0=20 H. Are 

1=60 

  Total      

 

 You have to install a water meter in this scheme at your own cost 

from the date of renewal / change in name. It should be in good operating 

condition. It should be shown to irrigation employees and officers at the 

time of their visit and the Corporation will have right to charge water cess 

in future upon the water being used by you according to cubic meter 

system.  

1. After sanction of renewal / change in name, the original sanction 

will be considered as cancelled, no complaint will be considered 

about it.  

2. The Irrigation department will be entitled to change current capacity 

(in Horse Power) [HP] 

3. The tenure of this permission will be of 18 years according to 

prevailing rules (up to 10.6.2006), then you will have to submit a 

proposal for further renewal through branch office. 

4. You have to take water for permitted area only, if you pump extra 

water than permitted, the excess crop will be considered as without 

application and a fine will be charged upon it vide a detailed 

Panchanama.  
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5. This department will not be responsible if the water level of river / 

lake / canal decreases or any of your crop gets affected by 

increased water level of the same. If the current of river / canal / 

lake is gets lower or stopped, any excess water will not be released 

for you from the dam.  

6. All the conditions of Maharashtra Irrigation Act 1976 will be binding 

upon you and you have to follow the same. 

7. According to this sanction, you have to submit your water demand 

as per Extract No. 7 for each season to concerned branch officer's 

office in stipulated period without failure and water should not be 

pumped without obtaining water pass. Otherwise, the excess crop 

will be considered as without application and a fine will be charged 

upon it vide a detailed Panchanama. 

8. It will be your personal responsibility to submit water application & 

to pay the dues in time. If the water cess is not paid in stipulated 

time, late fee will be charged @ 10%. If the bill of water cess 

remains pending for more than a period of 1 year, an interest will 

be charged on outstanding @ 18% per year. 

9. If you obtain water from any other large / medium / small project 

for irrigation for the sanctioned area, this pumping permission will 

be considered as cancelled.  

10. This permission will be terminated in case of abiding any of the 

above mentioned terms & conditions. Please note that, you will not 

be entitled to claim any consideration in such case. 

11. This permission cannot be used for amalgamation of Horse Power 

capacity sanctioned for other properties or any other reason. 

Copy to; 

Dpt. Executive Engineer 

Khadakwasla Irrigation Dept., Pune 11 
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         Sd/- 

        Executive Engineer 

      Khadakwasla Irrigation Department, 

              Pune 11 

Copy to; 

Hon. Superintending Engineer, Pune, Irrigation Corporation, Pune 11 for 

his kind information. 

Copy to; Sub-divisional Engineer, Pumping-Irrigation Sub-division, Pavana 

Nagar Sub division for his kind information. 

Copy to; Branch Officer, Pumping - Irrigation, Branch No. 2, Pavana 

Nagar for his kind information and further procedure. 

2/- You please take precaution to submit report after each 6 months 

according to term No. 6 in this letter.  

 

  

28

2154



Government of Maharashtra  

License for use of Water 

Out No. / Kha. Pa. Vi./ Irrigation 2923  Year  

       Khadakvasla Irrigation Dept., 

       Irrigation House, Pune 11. 

       Date: 23.7.1997 

To, 

Mr. Sameer Harsukh Shaha & other 1 

At Post Ambegaon, Tal. Maval, Dist. Pune 

Subject  : Sanction for renewal of pumping license on Pavana  

  Dam Water Reserve 

Ref.:  Sub-divisional Engineer, Pumping Irrigation sub-division,  

  Pavana nagar, Out. No. 391 dt. 2/4/08 

Sir, 

 Hon. Executive Engineer, Kha.Irri.Dpt., Pune 11 has sanctioned 

following permission to Mr. Sameer Harsukh Shaha & 1 others, R/at at 

Ambegaon, Tal. Maval, Dist. Pune for area admeasuring 1.60 Hector vide 

his letter bearing Out. No. 4113 dated 23.7.1997. 

 The details of original permission are as follows; 

Sr. 

No. 

Name of Person Gat 

No. 

Total 

Area 

Sanctioned area in Hector 

    Kharif Rabbi Through 

out the 

year 

Total 

1) Mr. Sameer Harsukh Shah 

Kinnari Sameer Shah 

112 1=62 0=70 0=70 0=20 H. Are 

1=60 

  Total 1=62 0=70 0=70 0.20 1.60 

 

This permission is limited for irrigation purpose, it cannot be used for 

industrial or drinking water purpose. If found so, this permission will be 

terminated or a fine will be charged according to rules or the water supply 
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will be terminated or / and the further procedure will be undertaken as 

directed by the Corporation.  

This written letter is issued to you according to reference letter for further 

renewal of license of your irrigation pumping license. So, this office is 

giving orders for renewal as follows; 

Sr. 

No. 

Name of Person Gat 

No. 

Total 

Area 

Renewed / Changed names in 

    Kharif Rabbi Through 

out the 

year 

Total 

1) 

2) 

Mr. Sameer Harsukh Shaha 

Mrs. Finnari Sameer Shaha 

112 1=62 0=70 0=70 0=20 H. Are 

1=60 

  Total      

 

 You have to install a water meter in this scheme at your own cost 

from the date of renewal. It should be in good operating condition. It 

should be shown to irrigation employees and officers at the time of their 

visit and the Corporation will have right to charge water cess in future 

upon the water being used by you according to cubic meter system.  

1. After sanction of renewal, the original sanction will be considered as 

cancelled, no complaint will be considered about it. 

2. The Irrigation department will be entitled to change current capacity 

of 10 Horse Power) [HP] 

3. The tenure of this permission will be of 18 years according to 

prevailing rules (up to 1.7.2026), then you will have to submit a 

proposal for further renewal through branch office. 

4. You have to take water for permitted area only, if you pump extra 

water than permitted, the excess crop will be considered as without 

application and a fine will be charged upon it vide a detailed 

Panchanama. 
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5. This department will not be responsible if the water level of river / 

lake / canal decreases or any of your crop gets affected by 

increased water level of the same. If the current of river / canal / 

lake is gets lower or stopped, any excess water will not be released 

for you from the dam.  

6. All the conditions of Maharashtra Irrigation Act 1976 will be binding 

upon you and you have to follow the same. 

7. According to this sanction, you have to submit your water demand 

as per Extract No. 7 for each season to concerned branch officer's 

office in stipulated period without failure and water should not be 

pumped without obtaining water pass. Otherwise, the excess crop 

will be considered as without application and a fine will be charged 

upon it vide a detailed Panchanama. 

8. It will be your personal responsibility to submit water application & 

to pay the dues in time. If the water cess is not paid in stipulated 

time, late fee will be charged @ 10%. If the bill of water cess 

remains pending for more than a period of 1 year, an interest will 

be charged on outstanding @ 18% per year. 

9. If you obtain water from any other large / medium / small project 

for irrigation for the sanctioned area, this pumping permission will 

be considered as cancelled.  

10. This permission will be terminated in case of abiding any of the 

above mentioned terms & conditions. Please note that, you will not 

be entitled to claim any consideration in such case. 

11. This permission cannot be used for amalgamation of Horse Power 

capacity sanctioned for other properties or any other reason. 

 

Copy is accepted by Ex. Eng.  
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        Dpt. Executive Engineer 

      Khadakwasla Irrigation Dept., Pune 11 

 

Copy to; 

Hon. Superintending Engineer, Pune, Irrigation Corporation, Pune 11 for 

his kind information. 

Copy to; Sub-divisional Engineer, Pumping-Irrigation Sub-division, Pavana 

Nagar Sub division for his kind information as per his letter No. 391, 

dated 2/4/2008. 

Copy to; Branch Officer, Pumping - Irrigation, Branch No. 2, Pavana 

Nagar for his kind information and further procedure. 

2/- You please take precaution to submit report after each 6 months 

according to term No. 6 in this letter. 
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Construction & Repairing Permit for Home (Certificate) 

(According to section 52 of Gram Panchayat Act, year 1958) 

 

From Sarpanch of Gram Panchayat of Village Ambegaon, Tal. Maval, Dist. 

Pune to Mr. Sameer Harsukh Shah, R/at Ambegaon 

 You are being informed according to application dated 02.05.2002 

for - Name of road in Gram Panchayat jurisdiction Ambegaon, House No. 

97, Ward No. ......... that; 

(You have been permitted to build / repair house on following terms) 

1. I will not create any encroachment & endangerment to approach 

from the public road. 

2. I will not perform any act of encroachment in adjacent properties. 

3. I will complete the work within a period of 1 year after obtaining 

sanction for it. Otherwise, it will be considered as the permission 

given to you is cancelled. At the time of construction of house, the 

boundary area of construction site should be kept open in same 

alignment and excess construction should not be done than the 

previous one. 

4. If the Gram Panchayat finds that an excess construction is done 

than the permitted construction area, the work will be stopped. I 

will not be entitled to interrupt such action or I will not undertake 

any legal procedure against the same. 

5. You will have to obtain a Non-agricultural permission for Hon. 

Collector for construction in Agricultural land. Gram Panchayat will 

not permit any construction permission without Hon. Collector's 

permission. 

6. The total expenses occurred for complete construction or 

maintenance or repairs or house should be informed to the 

Panchayat after completion of work. 
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7. You should obtain permission of City Survey Officer for the 

construction work. 

8. I agree to the above mentioned terms & conditions and I will not 

perform any act against the same, if done so, I will be responsible 

for further circumstances. 

        Date: 23.05.2002 

 

       Sd/-           Sd/- 

 Gram Sevak       Sarpanch 

Group Gram Panchayat Ambegaon         Group Gram Panchayat,  

    Tal. Maval, Dist. Pune    Tal. Maval, Dist. Pune 
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Receipt for Tax Bill (Extract No. 10) 

Maharashtra Gram Panchayat Act, 1960 

Gram Panchayat Ambegaon, Tal. Maval, Dist. Pune 

A Receipt is being issued from Mr. Sameer Harmukh Shaha that, we have received Rs.               for 

House No. ............ vide Bill No. .............. for year w014-2015 

Description Outstanding 
Rs.         Ps. 

Current Tax 
Rs.                   Ps. 

Total Amount 
Rs.                 Ps. 

1. House Cess  4,500 4,500 

2. Health Tax    

3. Ele Tax    

4. Water cess    

5. Spl. Water cess    

6. Notice Fee    

Total   4,500 

 

Rupees in words ; Rupees Four Thousand Five Hundred only 

Date: 25.1.2015 

          Sd/- 

Signature of Recovery Officer     Gram Sevak / Gram Vikas Adhikari 
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Bill for Tax demand 

Ward No. Ambegaon According to section 129(1) of Mumbai Gram Panchayat Act (1958) 

Gram Panchayat : Ambegaon   Taluka: Maval    Dist.: Pune 

Property No.: 64   Mr. Sameer Harsukh Shaha 

     Assessment year 2016-2017 

Details of Tax, Fee or 
other details of dues 

Previous pending 
amount of Tax 

Current Tax Amount Total outstanding 
amount of Tax 

use  Cess 7277 6435 13712 

 8 50 135 

 50 50 100 

 0 0 0 

 0 0 0 

 0 0 0 

 7412 6535 13947 

 7412 6208 13620 

 

Rupees Thirteen Thousand Four Hundred Fourty Seven only. 

 

1) Above mentioned tax, fee or dues are due to Panchayat from you. Please take a note of that. 

You are requested to pay the said amount  to Panchayat within a period of 15 days.  

2) If you fail to pay the above said amount in stipulated period, a demand letter will be issued 

against you according to section 129(2) of Mumbai Gram Panchayat Act and you will be eligible to 

pay the fine accordingly. 

 

         Date: 21.04.2016 

 

 

   Gram Sevak / Gram Vikas Adhikari  Sarpanch / Gram Panchayat 
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Tax Receipt ( Extract No. 10) 

(According to rules of Mumbai Gram Panchayat Accounts & Budget) 

This receipt is being issued by Sarpanch, Gram Panchayat Ambegaon, Tal. 

Maval, Dist. Pune to Mr. Sameer Harsukh Shaha, R/at Ambegaon that, we 

have received a sum of Rupees from you on 3.8.2018 as follows upon tax 

of Property No. 64 situated in the jurisdiction of this Gram Panchayat for 

the year 2018/2019. 

Book Number       Redeipt No. 02 

Description of received amounts 

Description Out 

standing 

Current  Taxes Total 

Recovery 

amount 

  Actual 

Taxes 

Discount 

@ 5% 

Fine @ 

5% 

Recovered 

Amount 

 

1 2 3 4 5 6 7 (2+6) 

Home Cess 6435 6435 322 322 6435 12870 

Health Tax 50 50 -- -- 50 100 

Divabatti 

Tax 

50 50 -- -- 50 100 

Gen. 

Water 

Cess 

      

Spl. Water 

Cess 

      

Barren 

land 

      

Notice Fee       
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Warranty 

Fee 

      

Others       

Total      13170 

 

Rupees Thirteen Thousand One Hundred Seventy only received vide cash 

/ cheque No. ................ dated ........................... 

 

Date: 3/8/2018        Sd/- 

     Signature & designation of Recovery officer  
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Maharashtra Tourism Development Corporation 

Residence & Breakfast Branch 

APJ House, 4th Floor, 3 Dinshaw Vacchha Road, Churchgate,  

Mumbai 400020 

Tel.:  Head Office (9122) 2204 4040 

E-mail: bandb@maharashtratourism.gov.in 

Under scheme of Maharashtra Government for residence & breakfast of 

Tourists 

Registration Certificate 

Regional Office : Pune    Registration No.:  719 

 This is to certify that, the residence of Mr. Sameer Harsukh Shaha is 

being registered under the scheme of Maharashtra Tourism Development 

Coporation's scheme for Residence and breakfast of Tourists under it's 

terms and conditions as follows; 

Tenure & Description of Certificate as follows; 

Name & address of Residence  : Survey No. 112, Village Ambegaon, 

      Tal. Maval, Dist. Pune 

No. of Total Rooms  (02)  No. of Beds : (04) 

Tenure of Certificate: 05 years From: 08.04.2019 To 07.04.2024. 

 

Date: 08.04.2019       Sd/- 

        Authorized Signatory  
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Charter of Tourists 

1. This tourist residence is owned by Maharashtra Tourism 

Development Corporation. So, it is the responsibility of Mr. Sameer 

Harsukh Shaha to arrange residential arrangement of Tourists as 

mentioned in the scheme. 

2. Facility of residence will be available in this place. You will get the 

facilities like cleanliness, tidiness, safety & other reasonable 

facilities. 

3. Tea, breakfast, lunch/dinner will be available here. You will be 

provided the rate card for the same. 

4. In case of electricity failure, an optional adjustment will be provided 

for light. 

5. Hot water for bathing & regular water will be available. Clean 

drinking water will be provided. 

6. Clean Towel/Pancha, Bed sheet will be there and it will be replaced 

according to tourist's suggestion.  

7. It is mandatory for the tourists to show their identity card at the 

time of registration. 

8. The tourists should keep it in mind that their residence is being 

arranged in a house and local people are in neighborhood. 

 

 

             Sd/- 

    Seal of MTDC   Authorized Signatory 
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ITEM NO.19 + 48           COURT NO.2               SECTION IX

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  33691/2018
(Arising out of impugned final judgment and order dated  27-09-2018
in WP No. 6417/2015 passed by the High Court of Judicature At
Bombay)

ROHAN VIJAY NAHAR & ORS.                           Petitioner(s)

                                VERSUS

THE STATE OF MAHARASHTRA & ORS.                    Respondent(s)
(FOR ADMISSION and I.R. and IA No.184673/2018-EXEMPTION FROM FILING
O.T.)
WITH

SLP(C) No. 2306/2019 (IX)
(FOR ADMISSION and I.R. and IA No.4581/2019-EXEMPTION FROM FILING 
O.T. and IA No.4580/2019-CONDONATION OF DELAY IN REFILING)

SLP(C) No. 50/2019 (IX)
(FOR ADMISSION and I.R. and IA No.661/2019-EXEMPTION FROM FILING
O.T.)

SLP(C) No. 33783/2018 (IX)
(FOR ADMISSION and I.R. and IA No.185198/2018-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.185200/2018-EXEMPTION FROM 
FILING O.T.)

SLP(C) No. 1806/2019 (IX)
(FOR ADMISSION and I.R. and IA No.9518/2019-EXEMPTION FROM FILING 
C/C OF THE IMPUGNED JUDGMENT and IA No.9522/2019-EXEMPTION FROM 
FILING O.T.)

SLP(C) No. 33905/2018 (IX)
(FOR ADMISSION and I.R. and IA No.186020/2018-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.186022/2018-EXEMPTION FROM 
FILING O.T. and IA No.186024/2018-PERMISSION TO FILE LENGTHY LIST 
OF DATES)

SLP(C) No. 33927/2018 (IX)
(FOR ADMISSION and IA No.186208/2018-EXEMPTION FROM FILING O.T. and
IA  No.186209/2018-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

SLP(C) No. 573/2019 (IX)
(FOR ADMISSION and I.R. and IA No.3293/2019-EXEMPTION FROM FILING 
O.T.)

 SLP(C) No. 1283/2019 (IX)

Digitally signed by
SUSHIL KUMAR
RAKHEJA
Date: 2019.01.29
16:59:21 IST
Reason:

Signature Not Verified
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(FOR ADMISSION and I.R. and IA No.6882/2019-EXEMPTION FROM FILING 
C/C OF THE IMPUGNED JUDGMENT and IA No.6884/2019-EXEMPTION FROM 
FILING O.T.)

 SLP(C) No. 1487/2019 (IX)
(FOR ADMISSION and I.R. and IA No.8147/2019-EXEMPTION FROM FILING 
O.T.)

 SLP(C) No. 546/2019 (IX)
(FOR ADMISSION and I.R. and IA No.3087/2019-EXEMPTION FROM FILING 
O.T. and IA No.3084/2019-PERMISSION TO PLACE ADDITIONAL FACTS AND 
GROUNDS)

 SLP(C) No. 885/2019 (IX)
(FOR ADMISSION and I.R. and IA No.5118/2019-EXEMPTION FROM FILING
O.T.  and  IA  No.6391/2019-EXEMPTION  FROM  FILING  O.T.  and  IA
No.5117/2019-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES  and  IA  No.6389/2019-PERMISSION  TO  FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES

 SLP(C) No. 1986/2019 (IX)
(FOR ADMISSION and I.R. and IA No.11508/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.11507/2019-EXEMPTION FROM
FILING O.T.)

 SLP(C) No. 1290/2019 (IX)
(FOR ADMISSION and I.R. and IA No.6987/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.6990/2019-EXEMPTION FROM
FILING O.T.)

 SLP(C) No. 1400/2019 (IX)
(FOR ADMISSION and I.R. and IA No.7487/2019-EXEMPTION FROM FILING 
O.T.)

 Diary No(s). 151/2019 (IX)
(FOR ADMISSION and I.R. and IA No.3691/2019-EXEMPTION FROM FILING
O.T.  and  IA  No.6378/2019-EXEMPTION  FROM  FILING  O.T.  and  IA
No.3688/2019-PERMISSION  TO  FILE  PETITION  (SLP/TP/WP/..)  and  IA
No.6376/2019-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES  and  IA  No.3689/2019-PERMISSION  TO  FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

 Diary No(s). 2548/2019
(IA  No.13414/2019-CONDONATION  OF  DELAY  IN  FILING  and  IA
No.13416/2019-EXEMPTION FROM FILING O.T.

 SLP(C) No. 2314/2019 (IX)
(FOR ADMISSION and I.R. and IA No.13456/2019-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)

 SLP(C) No. 2699/2019 (IX)
(FOR ADMISSION and I.R.)
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 SLP(C) No. 2696/2019 (IX)
(FOR ADMISSION and I.R.)

 Diary No(s). 1397/2019 (IX)
(FOR ADMISSION and I.R. and IA No.14041/2019-CONDONATION OF DELAY
IN FILING and IA No.14042/2019-EXEMPTION FROM FILING O.T.)

 Diary No(s). 1509/2019 (IX)
(FOR ADMISSION and I.R. and IA No.14679/2019-CONDONATION OF DELAY
IN FILING and IA No.14680/2019-EXEMPTION FROM FILING O.T.)

 Diary No(s). 1514/2019 (IX)
(FOR ADMISSION and I.R. and IA No.12644/2019-CONDONATION OF DELAY
IN FILING and IA No.12645/2019-EXEMPTION FROM FILING O.T.)

 Diary No(s). 1523/2019 (IX)
(FOR ADMISSION and I.R. and IA No.13470/2019-CONDONATION OF DELAY
IN FILING and IA No.13472/2019-EXEMPTION FROM FILING O.T.)

 Diary No(s). 2417/2019 (IX)
(FOR ADMISSION and I.R. and IA No.15369/2019-CONDONATION OF DELAY
IN FILING)

 Diary No(s). 2419/2019 (IX)
(FOR ADMISSION and I.R. and IA No.13460/2019-CONDONATION OF DELAY
IN FILING)

 Diary No(s). 2502/2019 (IX)
(FOR ADMISSION and I.R. and IA No.13455/2019-CONDONATION OF DELAY
IN FILING)

 Diary No(s). 2503/2019 (IX)
(FOR ADMISSION and I.R. and IA No.14251/2019-CONDONATION OF DELAY
IN FILING)

Diary No(s). 2552/2019 (IX)

 Diary No(s). 2829/2019 (IX)
(FOR ADMISSION and I.R. and IA No.15184/2019-CONDONATION OF DELAY 
IN FILING and IA No.15189/2019-EXEMPTION FROM FILING C/C OF THE 
IMPUGNED JUDGMENT and IA No.15192/2019-EXEMPTION FROM FILING O.T.)

 Diary No(s). 2632/2019 (IX)
(FOR ADMISSION and I.R. and IA No.14310/2019-CONDONATION OF DELAY 
IN FILING and IA No.14311/2019-EXEMPTION FROM FILING O.T.)

 Diary No(s). 2630/2019 (IX)
(FOR ADMISSION and I.R. and IA No.14413/2019-CONDONATION OF DELAY 
IN FILING and IA No.14414/2019-EXEMPTION FROM FILING O.T.)
 
Date : 28-01-2019 These petitions were called on for hearing today.

63

2189



4

CORAM :  HON'BLE MR. JUSTICE A.K. SIKRI
         HON'BLE MR. JUSTICE S. ABDUL NAZEER

For Petitioner(s) Mr. C.U. Singh, Sr. Adv. 
                    Mr. Santosh Krishnan, AOR

                    Mr. Anirudha Joshi, Adv. 
Mr. Shashibhushan P. Adgaonkar, AOR

                    Mr. Mukul Rohatgi, Sr. Adv. 
Mr. Prasenjit Keswani, Adv. 
Mr. Satyajit Saha, Adv. 
Mr. Raghvendra Pratap Singh, Adv. 
Mrs.  V. D. Khanna, AOR

                    Mr. Mehul M. Gupta, Adv. 
Mr. R. P. Gupta, AOR

                    Mr. Maninder Singh, Sr. Adv. 
Mr. Chirag Balsara, Adv. 
Mr. Jaiyesh Bakhshi, Adv. 
Mr. Ravi Tyagi, Adv. 
Mr. Ambaaz Hussain, Adv. 
Mr. Animesh Sinha, Adv. 
Ms. Ashita Chawla, Adv. 
Mr. P. V. Yogeswaran, AOR

                    Mr. Neeraj Kishan Kaul, Sr. Adv. 
Mr. Ravindra Keshavrao Adsure, AOR
Mr. Sagar N. Pahune Pail, Adv. 

                    Mr. Raghav Shankar, Adv. 
Mr. R. Chandrachud, AOR

                    Mr. Krishnan Venugopal, Sr. Adv. 
Mr. Ranjit Kumar, Sr. Adv. 
Mr. Tapesh Kumar Singh, AOR
Mr. Aditya Pratap Singh, Adv. 

                    Mr. Vinay Navare, Adv. 
Ms. Gwen Kartika, Adv. 
Ms. Abha R. Sharma, AOR

                    Mr. Ajit Kumar sinha, Sr. Adv. 
Mr. Ashwarya Sinha, AOR
Ms. Mohini Priya, Adv. 

                    Mr. C.U. Singh, Sr. Adv. 
Mr. Nitin Mishra, Adv. 
Ms. Mitali Gupta, Adv. 
Mr. Rajat Sehgal, AOR

  Ms. Abha R. Sharma, AOR
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                    Mr. Vineet Naik, Sr. Adv. 
Mr. Kunal Vajani, Adv. 
Mr. Ashish Tiwari, Adv. 
Mr. Varun Ahuja, Adv. 
Mr. Tushar Kumar, Adv. 
Mr. Sumeer Sodhi, AOR
Mr. Sarthak Sharma, Adv. 
Mr. Junaid Qureshi, Adv.
Mr. Sukand Kulkarni, Adv. 
Ms. Swati Mittal, Adv.

                    Mr. Vineet B. Naik, Sr. Adv. 
Mr. Sukand R. Kulkarni, Adv. 
Mr. Shivaji M. Jadhav, AOR 
Mr. Brij Kishor Sah, Adv. 

                    Mr. Prasenjit Keswani, Adv. 
Mr. Satyajit Saha, Adv. 
Mr. Raghvendra Pratap Singh, Adv. 
Ms. Devika Khanna, Adv. 
Mrs.  V. D. Khanna, AOR

Mr. V.A. Gangal, Adv. 
Mr. Anup Deshmukh, Adv. 
Mr. Shivaji M. Jadhav, Adv. 
Mr. Brij Kishor Sah, Adv. 
Mr. Nicholas Chaudhary, Adv. 
Ms. Q. Maini, Adv. 

                   
For Respondent(s)                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Permission to file Special Leave Petition(s) is granted.

Delay condoned.

Issue notice, returnable in four weeks. Permitted to serve the

standing counsel for the respondent.

There shall be status quo in the meantime.

(SUSHIL KUMAR RAKHEJA)                              (RAJINDER KAUR)
     AR-CUM-PS                                       BRANCH OFFICER
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